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THE DEPUTY CHAIRMAN: No 

statement. What the Minister said yesterday 

was that he would inform the House as to what 

had been done. Has anything been done, Mr. 

Minister? 

THE MINISTER OF WELFARE (SHRI 

BALWANT SINGH RAMOOWALIA): 

Madam, I was directed by the Chair 

yesterday that I should let the House know as 

soon as the information comes to me. I am here 

for that purpose since morning. The moment I 

get the information, I will inform the House. I 

think within half-an-hour, the information may 

come. 

DR. BIPLAB DASGUPTA: Okay. 

(Interruptions). 

THE DEPUTY CHAIRMAN: There would 

be no statement and no clarifications. It is good 

that the Minister has come to tell us. 

DR. BIPLAB DASGUPTA: We are 

satisfied. 

THE DEPUTY CHAIRMAN: We are happy 

to find that the Minister has been gallant 

enough. Not many Ministers offer to put their 

neck before the Rajya Sabha. 

 

Now, Shri Moolchand Meena, please. 

RE. FILLING UP OF VACANCIES OF 

SCHEDULED CASTES AND 

SCHEDULED TRIBES IN RAILWAYS 
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RE. BAN ON TRANSPORTATION OF WOOD 

FROM JAMMU & KASHMIR 

SHRI SAIFUDDIN SOZ (Jammu & 

Kashmir): Madam Vice-Chairperson, earlier I 

wanted you to be here to support me, but now that 

you have gone to that exalted position, I crave your 

indulgence to understand the dimension of the 

crisis in my mind. 

Madam, the people of Kashmir have 

suffered, all these seven years, great economic 

deprivation apart from political and 

psychological setbacks. As against that 

backdrop, now there is a crisis, or, a series of crises, 

which the people of Kashmir are facing. The felling 

of trees is banned. It should be banned, it should 

be regulated I have no objection. But now, the 

transportation of dry wood, fallen timber, everything, 

is banned with the result that there is a crisis in 

Kashmir where all the people do not have gas 

connections. So the people have to have to firewood 

to bum their choolhas. And there are mosques, 

which have connected hamams, so that they get 

warm water in the winter season, but there is no 

firewood available for them Similarly, 

packaging stuff is reguired for horticulture and that 

packaging stuff also is not available. No popular tree 

or willow tree can be felled, even under the orders of 

the Chief Conservator of Forests. There is a total 

ban. 

Madam, it so happened that a PIL was moved 

before the hon. Supreme Court I am 

not going into the merits of that case nor do I raise 

objections to the Court's interim order. But 

whatever was the order passed by the Supreme 

Court of India, it has* resulted in a series of crises 

in Kashmir where even the timber that had been 

earmarked for two years to be exported outside the 

State we get some reenue through supply of 

sleepers to the Railways and deodar timber to other 

States and Government departments is not 

being transported. So everything is at a standstill. 

Also, the department which maintains the depots 

where timber can be purchased and which pays 

salaries to its employees out of the sales it is a 

commercial department has no money to pay 

salaries to their employees. Ten thousand employees 

of the Forest Department have not received even 

their salaries for two months. That's why I have 

raised this matter here. 

The Government of Jammu & Kashmir will, 

of course, approach the Court. In fact, the PIL 

was moved by vested interests, and they said in 

that PIL that all the timber flows to Pakistan and is 

burnt by militants. So the Court gave a blanket 

order. A clear national policy is enunciated. There 

is a total ban. But the Jammu & Kashmir State 

cannot be brought under the purview of a blanket 

order like this because it is a poor State and a 

border State, and the people there have to use 

firewood. But even dry wood, which is rotten, is also 

banned from transportation. 

Therefore, through this august House— 

through you, Madam Vice-Chairperson—I am urging 

the hon. Prime Minister to summon the Attorney-

General of India to understand the dimensions of 

the crisis that the Kashmir Valley is facing, because it 

is a public issue, a very important issue, and we 

have already suffered enough there. 

The hon. Chief Minister can come here. His D.O. 

letter has come to the hon. Prime Minister. The 

Attorney General should understand the dimension 

of this crisis. The people have a crisis. They have 

already suffered economic deprivation all these 

seven years. Madam, you understand the crisis. We 

do not have sufficient electricity there. So, firewood 

has to be there. Therefore, the Attorney General 

should be asked to hold discussion with the hon. 

Prime 


